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THE COMPULSORY DEPOSIT SCHEME (INCOME TAX
o PAYERS) AMENDMENT AGT 1985 '

[30th March, 1985.]

An Act further to amend the Gompulsory Depos1t Scheme (Income)

tax Paycrs) Act, 1974

BE 1t enacted by Parhament in the Thlrty-s1xth Year of the. Repubhc -
of Ind1a as follows

1 ThlS Act may be called the Compulsory Depos1t Scheme (Incom

 tax Payers) Amendment Act, 1965,

2. In sectlon 8 of the Compulsory Depos1t Scheme (Income-tax
Payers) Act 1974, 1n sub-sectlon 1) ,—

(a) in the pfov1s’o, for the wordsv ‘fProirid'ed‘ that”, the words

' ‘Z‘P.r'ovi‘ded further that” shall be substituted;

» (b) before the prov1so as . so amended the followmg prov1so shall
be 1nserted namely —_ ,

f“Prov1ded that no depositor shall be entitled : to w1thdraw :

before the explry of the financial year 1985-86 any . amount ‘which,

‘1n accordande - with the foregoing prov1s1ons of this sub-sectmn A
e 1s repayable or payable during that financia] year and the provi- '

~--sions ‘of - sub-section (2) -shall apply in relation to such .amount

' - as they apply in. relat1on to any amount referred to in- that sub-
‘sect1on

.
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